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CENTRAL ADMINISTRATIVE. TRIBUNAL ' (?;é)
PRINCIPAL BENCH

NEW DELHI ,
CCP No ,4 33/92 in Oate ef decision:2;04.93.
OA Ng 1335/89 ’
Sh,5 8 Dixit [ Petitioner
_vs .

Sh ,Masihuzzaman,

Sacrehary,

- Railway Board,

. New Delhl & anr.v : ke Respondents

fcoaAm:n THE HONBLE MR JUSTICE V,S.MALI MiTH,CHATRMAN
~ THE HON'!BLE MR .B.N DHCUNDlYQL M MBE R(A)
For the Petitioner -= - Shi, R.K.Kamal,Counsel,

For the Respondents el Sh.P.S.Mahendru,Cdnnsel.

ORDER{ORAL) ‘
(BY HON'BLE MR,JUSTICE V.S .MALIMATH,CHAIRMAN)

Résbondents have filed a reply stéting‘that
the judgement of the Trlbunig has since been complled
“with and the amaunts dueLﬁhe putltloner in respect of
revised pensicn,difference of mevised pension, |
difference of revised commutation uaiue,diﬁferénce
of DtRG and difference oFAleave encashment, have been
paid to him, This s&ous thet: the judgement\has'heen
duly complied with, If thé pstitionér has any-
grievance\in regard to the accuracy 6? the calculations
made, it is open to him to mlea répresentation
~on receipt of which the authorities shall examine
the same and pass apprpﬁriate Drderg, With these
observations, this CCP stands disposed of . Notice
of contempi is dischaggad. | 1;7ij;61~4%2.
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